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Tripura A d  No. 5 of 1972 

THE CONTINGENCY FUND OF TRIPURA ACT, 1972 
An 
Act 

to provide 101- the esfd.di,rl~~nent uncl n~clit~renntlce oj' Conrirtgency Field. 

Be it enacted by the Legislative Assembly of Tripura in the Twenty- 
third Year of the Republic of India as follows :- 

Short Title. 1. (1) This Act may be called the Contingency Fund of Tripura 
Act, 1972. 

Eshblir;hrnent or (2) There shall be established a Contingency Fund in the nature of 
Ihe Conlingncy a n  iinprest enri tled the Contingency Fund of Tripura. into which shall be 
Fund of Mpuram paid from and out of the Consolidated Fund of Tripura a sum of l[ten crores 

of rupees. 

Custudy of thc ( 3 )  The Contingency Fund of Tripura shall be held on behalf of the 
Continguncr Governor of Tripura by the Secretary to the Government of Tkipura in the 
Fund and Department, and no advances shall be made out of such Fund except ior the 
wi!hdrd~vals 
lhcrc frum. purposes of meeting unforeseen expenditure pending aulhorisation of such 

expenditure by the Legislative Assembly of Tripura under appropriations 
made by law. 

Powcr Lo makc 
(4) For the purpose of carrying out the objects of this Act, the State 

rules. 
Government: may make rules regulating all matters connected with or ancil- 
lary to the custody of, the payment of moneys into and withdrawals of mon- 
eys from, the Contingency Fund of Tripurn. 

I .  S~rlrs~ilrrfc~l 6.v T11c Cu~~t i~rgcr~c j '  Flrtrtl VJ Triprrru (S~~corrrl Arrrcr~rlrncrrt) A d .  1994, tv.t.J: 19.1 199.1 
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